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SHRI NATH PAl: He had no warnln. 

tbat his name would be mentiOD~d. 

MR. SPEAKER: You send it in writ· 
inl ; I will consider it. 

SHRI SAM ... R GUHA : ••• 

MR. SPEAKER: This is very bad. You 
went on making a speech on it. 

SHRI H. N. MUKERJEE: Are you not 
dlrectinl tbat whal he hal said will not form 
put of tbe record? 

MR. SPEAKER: I will bave to do it. 

SHRI J. MOHAMED IMAM (Chitra-
durga): Sip, there is a crisis created and 
inconvenience caused to tbe public by the 
total strike of Indian Airlines pilots. It has 
alrecled the air aervi<."Cs throughout the 
country. Look at the tickets we have ..... . 
<lrrterrllptlorrs) I wanl the Minister 10 
make a statement on it. 

MR. SPEAKER: May I request al! of 
you to sil down? I am DOt goina to allow 
anything unless I have prior nOlice. 

SHRII. M. BISWAS: We have liven 
a Call Attention Notice. Let the Minister 
make a statement on il. 

MR. SPEAKER: I did not allow II. 
Unle~s I allow, you cannot suddenly let up 
like this. You have just mentioned it. If 

there was sufficient time a~ailable, I could 
have forwarded It to the Minister for a 
regular statement to be made later on. You 
suddenly raise it like tbis. This is not proper. 
Papers to be laid. 

13.00 brs. 

PAPERS LAID ON THE TABLE 

Payment of Wages (Minos) Amendment 
Rules and Convenlions aod Recommen. 

dations ad~pt.d at 5Jrd Se •• lon of 
I. L. C 

THE MINISTER OF STATE IN THE! 
MINISTRY OF LABOUR, EMPLOYMENT 
AND REHABILITATION (SHRI BHAG-
WAT IHA AZAD): I beg 10 lay on the 
Table :-

(1) A copy of the Payment of Wases 
(Mine.) Amendment Rule~, 1970 
(Hindi Bnd English versions) pub. 
lished in Notification No S. O. 
3844 In Gazette of India dated the 
5th December, 1970, under sub· 
section (6) of section 26 of the Pay-
ment and Wages Act, 1936. 
[Placed Irr Lib,II,Y. Set No. LT-
4528170.] 

(2) A statement on the action taken or 
proposed to be taken on Ihe Con-
ventions and Recommendations 
adopted at the 53rd Sen ion of the 
International Labour Conferenc. 
held at Geneva in June, 1969. 
l Placed trr Lib'G,Y· Ilee No. LT-
4'79/70.] 

Indian Maize (Tempo.llry use in 
Manufacture of Starch) Order 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
CO-OPERATION (SARI JAGANNATH 
PAHADIA): On behalf of Shri Annasahib 
Shlnde, I beg to lay aD the Table a copy of 
the Indian Maize (Temporary use In Manu-
facture of Starch) order, 1970 (Hindi and 
Enalish versions) published in Notification 
No. G S R. 1929 in Gazette of India dated 
the 21st Nove..,ber, 1970 under sub·sectlon 
(6) of scction 3 of the Essential Commodi_ 
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ties Act, 1QSS. [Plaed In Libra,y. Sre "'0. poration (Amendmtnt) Dill. 1970, al paued 
LT-4S .. 0/70 J by Rajys Sabbs. 

Audit Report (Commercial) 1970 
Part VII 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. I'ARTHASARYTHYI: 
On behalf of Shri Vidya Charan Shukla. I 
beg to lay on tne Table a copy of the Audit 
Report (Commercial) 1970 Part-VII, under 
article IS1(1) of the Constitution [Placed 
In Lib,ary. See No. LT·4531170.j 

Nat,onal CO·operalive Development 
CorporHtion Amendment) Rules 

SHRI JAGANNATH PAHADIA: I 
beg to lay on the Table a copy of Ihe 
Nati"nal Co-operative Development Corpo-
ration (Amendment) Rules, 1970 (Hindi and 
English versions) pub ished in Notification 
No. G.S R. 1884 in the Gazelle of India 
dated the 14th November. 1970, under sub-
section (3) of section 22 of Nati.·nal Co-
operative Development Corporation Act, 
1962. [PlaCt'd in Library. See No. LT. 
45.12'70) 

13.01 brl. 

MESSAGE FROM RAJYA SABHA 

SECRETARY: Sir, I bave to report the 

JOINT COMMITTEE ON OFFICES 
OF PROFIT 

Se,r nth Reprort 

SHRI DWAIPAYAN SEN (Katwa): Sir, 
I beg to present the Seventh Report of the 
Joint Committee on Offices of Profit. 

MR. SPEAKER: You don't want to 110 
for lunch? 

SHRJ NATH PAl (Raj.pur): Unleas it 
is your pleasure. 

MR. SPEAKER: May I request Mr. 
Surendr.nath Dwivedy and Mr. Nalb Pai : 
you may not come to my resclle anywhere 
in the House but when I have to control 
Prof. Samar Guba, you must come to my 
rescue. 

SHRI SURENDRANATH DWIVEDY 
(Kendrapara): We wanted to rescue you, 
therefore, we said, 'you permit bim one 
minute' 10 tbat he can trot out wl:atever he 
wanls to say. 

MR. SPEAKER: He is a heart patient. 
I am more careful about his health. 

follOwing musaac received from the Secretary SHRI NATH PAl: We appreciate 
of Rajya Sabha : that. 

"In accordance with the provisions 
of Rule 111 of Ihe I: ules of Procedure 
and Conduct of Business in the Rajya 
Sabha, I am directed to enclose a copy 
of the Alricultural Refinance Corpo-
ration (Amendment) Bill, ];170, which 
bas been pas!ed by the Rajya Sabba at 
its .ittinl held on the 7th December, 
1970'" 

AGRICULTURAL REFINAN\.E 
CORPORATION (AMENDMENT) 

BILL 

As Pa'.ed by RaJya Sabba 

SECRETARY: Sir. I lay on the Table 
(Of Ihe House Ibe Aaricultural Refinance Cor: 

SHRI S. M. BANERJEE (Kanpur): 
We want bim to live a hundred year •. 

MR SPBAKER: Do you thlDk we 
should not care for biB health? I lincerely 
advise you, Prof. Samar Guha, Ihia is nol a 
joke. You abould DOt act excited_ You were 
in the hOlpital jUlt tbe other day .... 
(inre"uption6.) No, DO, plea.e. Pleue be 
careful about your bealth. 

Now we adjourn for lunch to .. 881emble 
at 2: 

13.01 br •. 

T"~ Lok Sahha adjou",td for Lunch 
rill FOllrtun 01 'h~ Clock_ 


